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STATUS REPORT

Compliance of Order dated 28.9.2022 passed by Hon’ble National Green Tribunal
Original Application No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

An original Application No. 343/2021 is filed by Madhura Rajesh Tawade versus State of Maharashtra before the Hon’ble National Green
Tribunal, Principal Bench, New Delhi. The matter pertains to unauthorized structures, dumping of debris in violation of CRZ norms issued under
Environment (Protection) Act, 1986 near coastal road at Wadala to Mahul, close to Chembur to CST freeway.

2. The Hon’ble NGT has passed an order dated 28.9.2022 in Original Application No. 343/2021 (Madhura Rajesh Tawade V/s State of
Maharashtra). Extract of the order is as follows:

“The recommendations in the report to remove unauthorized dumping of waste, removing illegal encroachments and restoration of the
area have to be accepted. MCGM has to prepare a time bound action plan with budgetary support in the matter and has to issue directions
for scientific handling of waste. The salt commissioner Mumbai has also to take necessary action in the matter. This needs to be overseen
by the Principal Secretary, Environment, Maharashtra. NCZMA has also to oversee compliance in terms of Notification dated 11.5.2022
issued by the MOEF&CC. The NCZMA and Principal Secretary, Environment Maharashtra may file action taken reports after coordinating
with concerned authorities, particularly giving progress in encroachments removed, waste collected and sent to authorized processing
plant, restoration of degraded / encroached area and plan to set up C&D processing plants and other associated actions within two months
by email at judicial-ngt@gov.in preferably in the form of searchable PDF / OCR support PDF and in in the form of image PDF.”

3. Taking into consideration the above said order of the Hon’ble NGT, first (1%!) review meeting was held on 18" October, 2022 in the chamber
of Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein officials from the MCGM, Salt Commissioner,
District Collector, Mumbai City and MPCB were present for deliberations. Necessary Directions were issued for submitting the action taken
reporton 1.11.2022 to MCGM, Salt Commissioner, District Collector, Mumbai City & Mumbai Suburban (Copies attached). Thereafter, Reminder
letters dated 26.12.2022 to said Govt Offices. Copy of the minutes along with directions to concern offices are attached herewith as Annexure |


mailto:judicial-ngt@gov.in

Status of Action taken / Deliberations in the matter is tabulated as below:
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5. The 2" review meeting was held on 16" January, 2023 in the chamber of Principal Secretary, Environment & Climate Change
Department, GoM, Dalamal House, Mumbai, the officials from the MCGM, Salt Department, District Collector, Mumbai City and MPCB were
present. Copy of the minutes of 2" review of meeting is attached herewith as Annexure 11.

b)

action of removal of encroachments/
illegal constructions on subject land, for
which, ward offices of F/ N and M/ W
should act in coordination along with
office of Salt Commissioner.

MCGM to formulate action plan along
with budgetary allocation for immediate
collection of C&D waste from the
subject land. MCGM should sent C&D
waste from the subject land to Navi
Mumbai C&D waste processing facility
or any other nearby facility, until the
C&D waste processing facility is set up
by the MCGM for Mumbai City and
necessary charges for waste processing
shall be borne by MCGM as per order of
Hon’ble NGT. Action plan should also
include the time line for setting up of
C&D waste facility within MCGM area.

Sr | Organization | Directions issued Status of Action
No.
1 MCGM a) MCGM to immediately take necessary | The MCGM vide letter dated 29.12.2022 submitted its reply which

states that:
a) The said plots ownership is with Salt Commissioner. The said
plot given to M/s Harmor Salt Works on lease / rental basis.
Hence the protection of land is the responsibility of owner/
occupier / tenant of the land, by deploying security guard or by
constructing protection wall along the periphery of the land

MCGM may help to remove or to process the C & D waste
materials from the said location if the fund and land were made
available by owner of the land

b) Also as the ownership of land pertains to salt commissioner,
MCGM is not authorized to remove the structure from the land
of salt Commissioner. In view of above, MCGM may help to
remove the authorized structure if salt commissioner takes
leadership for removing the same.

MCGM has submitted also am additional reply in the matter. Pertaining
to removal / processing of C&D waste, the reply of MCGM states as
follows:
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c) Action taken report be submitted to the
Department at the earliest.

The recommendation of the Committee for the removal of unauthorized
C& waste dumped at the Salt pan plot is as following.

“Dumping C&D waste/debris for carrying out repairing &
augmentation works of existing bund, falling within 50 m mangrove
buffer zone i.e. CRZ — IA. The operator of salt pan / salt manufacturer
under the supervision of officer of Dy. Salt Commissioner, Mumbai and
F/N)/M(W) ward of BMC may be directed to remove the unauthorized
dumping of C&D waste and shall dispose the same in an
environmentally sound manner in the nearby C&D waste processing
facility at Navi Mumbai or other facility, as appropriate”.

However its seems that above mentioned recommendation may not
have been considered, as intended by committee as, the C&D waste
material dump at the salt pan plot is to be removed by operator of salt
pan/ salt manufacturer under the supervision of office of Dy. Salt
Commissioner, Mumbai and F(N)/M(W) ward of BMC. Therefore the
necessary arrangement required for removal of C&D material has to be
done by the operator of salt pan / salt manufacturer only. BMC is ready
for any supervision / coordination required for the same as
recommended by the committee.

Furthermore it is to be informed that currently there are two nos of C&D
waste processing Plants operational in and in the vicinity of Mumbai
vis.

1. M/s Godrej Construction Itd at Vikhroli (E), Mumbai Capacity-
300mt/day
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2. M/s Metrro waste Handling pvt. Ltd. at Shilphata, TMC Capacity
300mt/day.

BMC has also proposed to set up 02 Nos of C&D waste processing
plants with capacity of 600 mt/day (total capacity 1200 mt/day).
Estimated completion period for these is 2 years. The rendering for the
same is under progress.

In addition to this BMC has approved designated unloading sites for
disposal of C&D waste material generated out of construction and other
activities in BMC limits as per directives of Hon’ble Supreme Court in
SLP No. 23708 dt. 15.03.2018. The details of these designated
unloading sites are available in Public Domain on BMC Portal. Any
generator can dispose of their C&D waste by following due procedure
and by obtaining consent of the respective land owner / authorized
representative of these designated unloading sites.

Copies of MCGM replies are attached as Annexure 111

DELIBERATIONS:

After taking note of abovementioned reply of MCGM,
Principal Secretary, Env&CC Department during the meeting pointed
out that the specific directions has been issued by the Hon’ble NGT.
The said directions of Hon’ble NGT are as follows:

“MCGMA has to prepare a time bound action plan with budgetary
support in the matter and has to issue directions for scientific handling
of waste”
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The Principal Secretary, Env&CC Department during the
meeting instructed MCGM officials to comply with Hon’ble NGT order
since the directions of Hon’ble NGT are specific and clear to MCGM.

MCGM officials during the meeting stated that the matter would
be deliberated with Senior Officials of MCGM and accordingly, further
line of action would be taken in the matter.

Principal Secretary, Env&CC Department once again directed
that it is mandatory for the MCGM to comply with the above stated
order of the Hon’ble NGT.

District
Collector,
Mumbai City
and Suburban

Office of District Collectors to hereby directed
to take immediate action of removal of
encroachments / authorized structures on
Survey No. 117 which belongs to State of
Maharashtra on or before 10" November, 2022.

Action taken report be submitted to the
Department at the earliest.

REPLY OF OFFICE OF DISTRICT COLLECTOR, CITY:

The Office of Deputy Collector (Encroachment), old custom House,

Fort, Mumbai vide letter dated 6.2.2023 submitted the status of action
taken. The said report states as follows:

¢ Plan for removal of encroachment on subject Govt land bearing

CS No. 117 (pt) was staged on 10.1.2023 by the office of Deputy

Collector (Encroachment). Accordingly, on 10.1.2023, 55

number of illegal constructions were removed by the office of

Deputy Collector (Encroachment) with the joint help of F/

North ward of MCGM and local police station. Photographs of

the said land are attached with the report. Display board is put

on site warning for action against the illegal constructions on

the land. Moreover, 3 pakka and 3 kaccha illegal constructions

which could not be removed on 10.1.2023, were removed on

6.2.2023. Photographs of the same are attached with the report.
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e On CS No. 117(pt), Annexure has been issued on 8.7.2010
pertaining to Slum Rehabilitation Scheme of Aman Sagar
Sahakari Housing Society.

e On North side of CS No. 117(pt), at Shantinagar, there is
construction of SamajMandir built using the fund from Local
MLA shri Captain Tamil Selvan. Regarding confirmation about
the said construction, office of Superintendent, Land Records
and District Planning Officer, Mumbai has been asked.

Copy of reply of Salt Department is attached as Annexure 1V

DELIBERATIONS:

Principal Secretary, Env&CC Department noted the action taken
by the Office of District Collector, Mumbai city. He instructed that
adequate measures need to be taken by the office of District Collector
to protect the Govt land from encroachments in future.

Office of Salt
Commissioner

a)

b)

Salt Commissioner should extend
support and act in coordination with
MCGM and District Collector, Mumbai
City to immediately take necessary
action of removal of encroachments/
illegal constructions on subject land

Salt Commissioner should not allow the
salt pan operators / salt manufactures to
allow the collection / dumping of the

REPLY OF OFFICE OF SALT DEPT:

Office of Deputy Salt Commissioner submitted its reply on 23.12.2022
in the matter. The said reply states that:

The office has issued letter No. S-11011(30) Salt/84/5430-36 dated
29.10.2022 (Annexure No.1l) to the salt manufactures of
Hormoz salt works under CS No., 144 & 145 of Salt Pan Division,
Wadala. To the said letter, a reply dated 18.11.2022 (Annexure No.2)
has been given by the salt manufacturers of the salt works. The salt
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C&D waste on salt pan land. Deputy
Salt Commissioner should issue notices
to salt salt pan operators / salt
manufactures for the same.

c) Action taken report be submitted to the
Department at the earliest.

manufacturers have visited this office on 21.12.2022 and have assured
that no such further attempt of dumping in salt pan lands will be
undertaken by them. They have further informed that the land mafias in
the area are dumping C & D waste materials during night hours in salt
pan lands with motive to grab /encroach upon land and it is becoming
very difficult to prevent such isolated attempts by these land mafias.
Despite shortage of manpower, the Salt Department is making all
efforts to prevent encroachments in salt pan lands.

It is further informed that the land under CS No. 117 of Wadala Salt
Pan Division is owned by Government of Maharashtra and
encroachments are mainly located on this lands. The encroachments are
spilling over to Salt Department land under Hormoz salt works bearing
CS No. 144 & 145 which is adjacent to land bearing CS No. 117. We
are not aware of any initiative / action taken either by the Municipal
Corporation of Greater Mumbai OR the District Collector Mumbai as
per the order dated 28.09.2022 of the Hon’ble NGT.

Copy of reply of office of Deputy Collector, Mumbai city t is attached
as Annexure V

DELIBERATIONS:

Principal Secretary, Env&CC Department noted the reply and
instructed Salt Department to provide all necessary assistant to MCGM
and District Collector office in order to comply with directions of the
Hon’ble NGT. He pointed out that as per Hon’ble NGT order, “The Salt
Commissioner, Mumbai has also to take necessary action in the matter”




58

Therefore, it is mandatory for the office of the Salt
Commissioner Salt Commissioner should extend support and act in
coordination with MCGM and District Collector, Mumbai City to
comply with the order of Hon’ble NGT. Further, Salt Department need
to come with practical measures to prevent encroachment and dumping
on the land in future.

Date: 10t February, 2023

ENCLOSURES:

1)

2)
3)
4)
5)

Minutes of 1% Review Meeting dated 18" October, 2022 along with directions dated 1.11.2022 issued to MCGM, Salt Department and
District Collector office and Reminder letters dated 26.12.2022 to MCGM, Salt Department and District Collector office — Annexure |
Minutes of 2" review meeting dated 16" January, 2023 — Annexure 11

Replies of Municipal Corporation of Greater Mumbai — Annexure 111

Reply of District Collector, Mumbai City — Annexure 1V

Reply of Salt Department — Annexure V
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ANNEXURE |

MINUTES OF
JOINT MEETING HELD ON 18" OCTOBER, 2022
UNDER THE CHAIRMANSHIP OF
SECRETARY, ENVIRONMENT & CLIMATE CHANGE, GOM

SUB: Compliance of Order dated 28.9.2022 passed by Hon’ble National
Green Tribunal, Principal Bench, New Delhi in Original Application
No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

An Original Application No. 343/2021 was filed by Madhura Rajesh Tawade versus
State of Maharashtra. Grievance in this application was for remedial action against damage to
the environment in Mumbai City near coastal road at Wadala to Mahul, close to Chembur to
CST freeway by addicting debris on the salt pan, making island out of it and encroaching the
same, affecting the mangroves. Unauthorized structures are against CRZ regulations issued
under Environment (Protection) Act, 1986.

2. The Hon’ble NGT has passed an order dated 28.9.2022 in Original Application No.
343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra).

“The recommendations in the report t0_remove unauthorized dumping of waste,
removing illegal encroachments and restoration of the area have to be accepted.
MCGM has to prepare a time bound action plan with budgetary support in the matter
and has to issue directions for scientific handling of waste. The salt commissioner
Mumbai has also to take necessary action in the matter. This needs to be overseen by
the Principal Secretary, Environment, Maharashtra. NCZMA has also to oversee
compliance in terms of Notification dated 11.5.2022 issued by the MOEF&CC. The
NCZMA and Principal Secretary, Environment Maharashtra may file action taken
reports after coordinating with concerned authorities, particularly giving progress in
encroachments removed, waste collected and sent to authorized processing plant,
restoration of degraded / encroached area and plan to set up C&D processing plants
and other associated actions within two months by email at judicial-ngt@gov.in
preferably in the form of searchable PDF / OCR support PDF and in in the form of
image PDF.”

Principal Secretary, Environment Department, Maharashtra may remain present in
person for interaction with the Tribunal by video conference on the next date

List for further consideration on 2.1.2023”

3. A first (1%) review meeting was held on 18" October, 2022 in the chamber of Secretary,
Environment & Climate Change Department, GoM, Mantralaya, Mumbai. List of the officer
present for the said meeting is attached as Annexure I.

4. Director, Environment & Climate Change appraised the officials about the order dated
28.9.2022 passed by Hon’ble NGT in the subject matter. Vide order dated 15.12.2021, the
Hon’ble NGT sought a factual and action taken report from a six member joint committee
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comprising of MCZMA, CPCB, MPCB, SEIAA, BMC and concerned District Magistrate. In
pursuance of the said order, a joint committee submitted its report on 26.9.2022. The
Recommendations of the Joint Committee are as follows:

5.

(a)

Dumping C&D waste/ debris for carrying out repairing & augmentation works of
existing bund, falling within 50 m mangrove buffer zone i.e. CRZ 1A. The operator of
Salt pan/ salt manufacturer under the supervision of Office of Dy. Salt Commissioner,
Mumbai and F(N) M(W) Ward of MCGM may be directed to remove the unauthorized
dumping of C&D waste and shall dispose the same n an environmentally sound manner
in the near C&D waste processing facility at Navi Mumbai or other facility, as
appropriate.

(b) Dr. Salt Commissiner, Hon’ble Collector Mumbai / Mumbai Suburban & F(N) / M(W)

(©)

Ward of MCGM may take appropriate action and also to remove illegal encroachments
(construction of houses and other temporary structures) at CS NO. 144 and CS No. 117
which isa CRZ Il area, so as to ensure the restoration of the aforesaid area to its original
condition.

MCGM may be directed to submit a time bound action plan along with budgetary
estimate for selection of appropriate site as per Schedule I of the construction and
Demolition Waste Management Rules, 2016 and also to establish adequate C&D waste
processing facility for handing, processing and disposal of C&D waste as per Rule 6 of
the Construction and Demolition Waste Management Rules, 2016.

Till such facility is established w.r.t. (c) as above, MCGM to issue detailed directions
with regard to proper collection, management of C&D waste within its Jurisdiction in
accordance with the provisions of aforesaid Rules. Also, to ensure such waste should
be processed only at nearby processing facility. Further, MCGM should increase
surveillance activities to abate / unauthorized disposal of C&D waste at sensitive areas
viz CRZ areas, river banks etc.

(d) Office of the Dy. Salt Commissioner, Mumbai should ensure that no undue /

unauthorized dumping of C&D wastes in the areas under their jurisdiction may not be
permitted in near future, as in the present case the alleged area falls within 50 m
mangrove buffer zone i.e. CRZ IA, as per CRZ Notification, 2019. However, in case
such undue / unauthorized dumping is observed / reported through public grievances
etc, such instances may be immediately brought to the notice of MCGM for taking
appropriate penal actions against violators.

Taking into account the order of the Hon’ble NGT, the Secretary, Environment

discussed that there are three (3) aspects in the order of the Hon’ble NGT wherein action needs
to be taken by MCGM, Salt Commissioner office and District Collector, Mumbai City.

1) Removal of the encroachments / unauthorized structures from the subject land.
2) Collection of debris (C&D) waste from the subject site and

3) Scientific processing of the C &D waste

Regarding Removal of Encroachments:

During the meeting, officials from the Salt Commissioner informed that there are 3

survey Nos. involved in the subject land i.e. Survey No. 144, 145 and 117. The Survey No. 144
and 145 is a salt pan land owned by Government of India. Currently salt pan on Survey No.
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145 is operated by Shri Garodia. Survey No. 117 belong to State Government (without any
valid lease from Asst. Commissioner Salt Pan). There are encroachments by Slum dwellers in
Survey no. 144 and salt pan department has started action against the said encroachments. He
further informed that office of the Salt Commissioner has inadequate manpower to carry out
the removal of the unauthorized constructions. Support of the District Collector and MCGM is
necessary in the matter. Secretary, Environment directed that concern ward offices F/ N and
M/ W of MCGM should act in coordination to take action of removal of encroachments on the
subject land immediately.

Tehsildar Mumbai city during the meeting informed that survey no. 117 belongs to
State of Maharashtra. The necessary action will be initiated soon for removal of encroachments
on the subject land. The necessary notices for removal of encroachments have been issued and
process of removal of encroachments will be completed by 10" November, 2022.

Regarding of C&D waste on subject land

MCGM officials informed that the subject land falls within the jurisdiction of F/ N and
M/W west ward. Presently, there is no C&D processing facility for MCGM area. Work is
underway to set up the C&D waste processing facility for MCGM area. The Regional Officer,
MPCB, Mumbai informed that nearby C& D waste processing facility is in Navi Mumbai Area.
Secretary, Environment & Climate Change directed MCGM that till the facility for the C&D
waste processing is ready for the MCGM area, the debris and C&D waste should be collected
immediately by the MCGM in coordination with the Salt Commissioner Office and
scientifically processed at Navi Mumbai site, as per order of Hon’ble NGT. MCGM should
submit the time bound action plan with budgetary allocation for the same. Further, It was
directed to Salt Commissioner Office to take necessary measures to safeguard the salt pan land
from the encroachments and dumping of debris, C&D waste. It was brought to the notice that
lessee of Salt pan is allowing the temporary storage of C &D waste and further it is distributed
as per requirement of the purchaser for land levelling in and around Mumbai region. The
Secretary, Env&CC took a serious note of the same and directed Salt Commissioner office to
issue necessary directions to the lessee / power of attorney holders of the salt pans (without any
valid lease from Asst. Commissioner Salt Pan) to immediately stop the practice of allowing
temporary storage of C&D waste. He further directed that if such practice is noticed in future,
necessary FIR shall be launched against the lessee or POA holder (without any valid lease from
Asst. Commissioner Salt Pan)

6. After detailed discussion and deliberation, following directions to be issued to MCGM,
Salt Commissioner and Mumbai City Collector:

a) Hon’ble NGT order need to be brought to the notice of Municipal Commissioner,
Municipal Corporation of Greater Mumbai (MCGM) for necessary action in the matter.
Ward offices of F/ N and M/ W to act in coordination along with office of Salt
Commissioner to remove the encroachments on the subject land.

b) Office of the District Collector, Mumbai City & Mumbai Suburban should immediately
take action to remove the authorized structures on Survey No. 117 which belongs to
State of Maharashtra on or before 10" November, 2022.
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c) MCGM need to formulate action plan along with budgetary allocation for immediate
collection of C&D waste from the subject land. MCGM should sent C&D waste from
the subject land to Navi Mumbai C&D waste processing facility or any other nearby
facility, until the C&D waste processing facility is set up by the MCGM for Mumbai
City and necessary charges for waste processing shall be borne by MCGM as per order
of Hon’ble NGT. Action plan should also include the time line for setting up of C&D
waste facility within MCGM area.

d) Deputy Salt Commissioner should not allow the salt pan operators / salt manufactures
to allow the collection / dumping of the C&D waste on salt pan land. Deputy Salt
Commissioners should issue notices to salt salt pan operators / salt manufactures for
the same.
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MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 22029388 No. OA 2022 /CR3/TC-4
E-mail :dirl.mev-mh@nic.in Office of the -
Website: https:/mczma.gov.in/ Maharashtra Coastal Zone Management Authority,

Environment & Climate Change Department,
15™ flaor, New Administrative Building,
Mantralaya, Mumbai- 400 032.

Date: 1.11.2022

To,

Municipal Commissioner,

Municipal Corporation of Greater Mumbai,
Mahapalika Marg, Fort, Mumbai

SUB: Regarding compliance of Order dated 28.9.2022 passed by Hon’ble
National Green Tribunal, Principal Bench, New Delhi in Original
Application No. 343/2021 (Madhura Rajesh Tawade V/s State of
Mabharashtra)

Dear Sir,

Your kind attention is requested in the matter of Original Application No. 343/2021 filed
by Madhura Rajesh Tawade versus State of Maharashtra before the Hon’ble National Green
Tribunal, Principal Bench, New Dethi. Grievance in this application was for remedial action
against damage to the environment in Mumbai City near coastal road at Wadala to Mahul, close
to Chembur to CST freeway by addicting debris on the salt pan, making island out of it and
encroaching the same, affecting the mangroves. Unauthorized structures are against CRZ
regulations issued under Environment (Protection) Act, 1986.

2. It is to inform that vide order dated 15.12.2021, the Hon’ble NGT had earlier sought a
factual and action taken report from a six member joint committee comprising of MCZMA,
CPCB, MPCB, SEIAA, BMC and concerned District Magistrate. In pursuance of the said order,
a joint committee had submitted its report on 26.9.2022 before Hon’ble NGT. Copy of the said
joint committee report is attached herewith.

3. Presently, the Hon’ble NGT has passed an order dated 28.9.2022 in Original Application
No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra), which is as follows:

“The recommendations in the report fo remove unauthorized dumping of wasle,
removing illegal encroachments and restoration of the area have to be accepfed. MCGM
has {o prepare a time bound action plan with budgetary support in the matter and has
fo issue directions for scientific handling of waste. The salt commissioner Mumbai has

1
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also to take necessary action in the matter. This needs to be overseen by the Principal
Secretary, Environment, Maharashtra, NCZMA has also 1o oversee compliance in ferms
of Notification dated 11.5.2022 issued by the MoEF&CC. The NCZMA and Principal
Secretary, Environment Maharashira may file action taken reports after coordinating
with concerned authorities, particularly giving progress in encroachments removed,
waste collected and sent to authorized processing plant, restoration of degraded /
encroached area and plan to set up C&D processing plants and other associated actions
within two months by email at judicial-ngt@gov.in preferably in the form of searchable
PDF / OCR support PDF and in in the form of image PDF.”

A copy of the above said order of the Hon’ble NGT is attached herewith.

In the matter, first (1) review meeting was held on 18" October, 2022 in the chamber of

Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein
officials from the MCGM, Salt Commissioner, District Collector. Mumbai City and MPCB were
present for deliberations. A copy of the minutes of the said meeting is attached herewith.

5.

In the light of above, in order to comply with above stated order dated 28.9.2022 of the

Hon’ble NGT in time bound manner, following directions are issued to MCGM:

a)

b)

c)

MCGM to immediately take necessary action of removal of encroachments/ illegal
constructions on subject {and, for which, ward offices of F/ N and M/ W should act in
coordination along with office of Salt Commissioner.

MCGM to formulate action plan along with budgetary allocation for immediate
collection of C&D waste from the subject land. MCGM should sent C&D waste from the
subject land to Navi Mumbai C&D waste processing facility or any other nearby facility,
unti| the C&D waste processing facility is set up by the MCGM for Mumbai City and
necessary charges for waste processing shall be borne by MCGM as per order of Hon’ble
NGT. Action plan should also include the time line for setting up of C&D waste facility
within MCGM area.

Action taken report be submitied to the Department at the earliest.

Yours faithfully

<

(Narendra D. Toke) l\ Hl
Director, Environment and Climate Change Dept
and MS, MCZMA

Copy for information to:

I

2,

Secretary, Environment & Climate Change Department, 2" Floor, Room Ne. 217,
Annexe Building, Mantralaya, Mumbai.

Select File - TC 4 awfe. 2/10 022
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MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 22029388 No.OA 2022 /CR3/TC-4
E-mail :dirl.mev-mh@nic.in Office of the -
Website: hitps://mczma.gov.in/’ Maharashtra Coastal Zone Management Authority,

Environment & Climate Change Department,
15" floor, New Administrative Building,
Mantralaya, Mumbai- 400 032,

Date: 1.11.2022

To, To,
District Collector, Mumbai City District Collector, Mumbai Suburban
Old Custom House, Govt Colony, Bandra (E),
Mumbai City Mumbai Suburban- 400051
SUB: Regarding compliance of Order dated 28.9.2022 passed by Hon’ble

National Green Tribunal, Principal Bench, New Delhi in Original
Application No. 343/2021 (Madhura Rajesh Tawade V/s State of
Mabharashtra)

Dear Sir,

Your kind attention is requested in the matter of Original Application No. 343/2021 filed
by Madhura Rajesh Tawade versus State of Maharashtra before the Hon’ble National Green
Tribunal, Principal Bench, New Delhi. Grievance in this application was for remedial action
against damage to the environment in Mumbai City near coastal road at Wadala to Mahul, close
to Chembur to CST freeway by addicting debris on the salt pan, making island out of it and
encroaching the same, affecting the mangroves. Unauthorized structures are against CRZ
regulations issued under Environment (Protection) Act, 1986.

2, It is to inform that vide order dated 15.12.2021, the Hon’ble NGT had earlier sought a
factual and action taken report from a six member joint committee comprising of MCZMA,
CPCB, MPCB, SEIAA, BMC and concerned District Magistrate. In pursuance of the said order,
a joint committee had submitted its report on 26.9.2022 before Hon’ble NGT. Copy of the said
joint committee report is attached herewith.

3 Presently, the Hon’ble NGT has passed an order dated 28.9.2022 in Original Application
No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra), which is as follows:

“The recommendations in the report to remove unauthorized dumping of waste,
removing illegal encroachments and restoration of the avea have to be accepted, MCGM

1
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has to prepare a time bound action plan with budgetary support in the matter and has to
issue directions for scientific handling of waste. The salt commissioner Mumbai has also
fo take necessary action in the matter. This needs fo be overseen by the Principal
Secretary, Environment, Maharashira, NCZMA has also to oversee compliance in terms
of Notification dated 11.5.2022 issued by the MoEF&CC. The NCZMA and Principal
Secretary, Environment Maharashira may file action taken reporis after coordinating
with concerned awthorities, particularly giving progress in encroachments removed,
waste collected and sent to authorized processing plant, restoration of degraded /
encroached area and plan fo sel up C&D processing plants and other associated actions.
within two months by email af judicial-ngt@gov.in preferably in the form of searchable
PDF / OCR support PDF and in in the form of image PDF."

A copy of the above said order of the Hon’ble NGT is attached herewith.

In the matter, first {1%%) review meeting was held on 18" October, 2022 in the chamber of

Secretary, Environment & Climate Change Department, GoM. Mantralaya, Mumbai, wherein
officials from the MCGM, Salt Commissioner, District Collector, Mumbai City and MPCB were
present for deliberations. A copy of the minutes of the said meeting is attached herewith.

3,

In the light of above, in order to comply with above stated order dated 28.9.2022 of the

Hon’ble NGT in time bound manner, you are hereby directed to take immediate action of
removal of encroachments / authorized structures on Survey No. 117 which belongs to State of
Maharashtra on or before 10" November, 2022. Action taken report be submitted to the
Department at the earliest.

Yours faithful
Nk I

(Narendra D. Toke) |11{2. 2.
Director, Environment and Climate Change Dept
and MS. MCZMA

Copy for information to:

. Secretary, Environment & Climate Change Department, 2™ Fioor, Room No. 217,

Annexe Building, Mantralaya, Mumbai.

2. SelectFile-TC 4
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MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 22029388 No.OA 2022 /CR3/TC-4
E-mail :dirl. mev-mh@nic.in Office of the -
Website: https://mezma.gov.in/ Maharashtra Coastal Zone Management Authority,

Environment & Climate Change Department,
15" floor, New Administrative Building,
Mantralaya, Mumbai- 400 032,

Date: 1.11.2022

To,

Prerna Joshi,

Salt Commissioner, Government of India,
New Delhi

SUB: Regarding compliance of Order dated 28.9.2022 passed by Hon’ble
National Green Tribunal, Principal Bench, New Delhi in Original
Application No. 343/2021 (Madhura Rajesh Tawade V/s State of
Maharashtra)

Your kind attention is requested in the matter of Original Application No. 343/2021 filed
by Madhura Rajesh Tawade versus State of Maharashtra before the Hon’ble National Green
Tribunal, Principal Bench, New Delhi. Grievance in this application was for remedial action
against damage to the environment in Mumbai City near coastal road at Wadala to Mahul, close
to Chembur to CST freeway by addicting debris on the salt pan, making island out of it and
encroaching the same, affecting the mangroves. Unautharized structures are against CRZ
regulations issued under Environment (Protection) Act, 1986.

2, It is to inform that vide order dated 15.12.2021, the Hon'ble NGT had earlier sought a
factual and action taken report from a six member joint committee comprising of MCZMA,
CPCB, MPCB, SEIAA, BMC and concerned District Magistrate. In pursuance of the said order,
a joint committee had submitted its report on 26.9.2022 before Hon'ble NGT. Copy of the said
joint committee report is attached herewith,

3. Presently, the Hon’ble NGT has passed an order dated 28.9.2022 in Original Application
No. 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra), which is as follows:

“The recommendations in the report to remove unauthorized dumping of waste,
removing illegal encroachments and restoration of the area have 1o be accepled, MCGM
has 1o prepare a time bound action plan with budgetary support in the matter and has
to issue directions for scientific handling of waste. The salt commissioner Mumbai has
also 1o take necessary action in the matter. This needs 1o be overseen by the Principal



Secretary, Environment, Maharashtra, NCZMA has also o oversee compliance in terms
of Notification dated 11.5.2022 issued by the MOEF&CC. The NCZMA and Principal
Secretary, Environment Maharashira may file action taken reports afier coordinating
with concerned authorities, particularly giving progress in encroachments removed,
waste collected and sent to authorized processing plant, restoration of degraded /
encroached area and plan 1o set yp C&D processing plants and other associated actions
within two months by email at judicial-ngt@gov.in preferably in the Jorm of searchable
PDF / OCR support PDF and in in the Jorm of image PDF. "

A copy of the above said order of the Hon’ble NGT is attached herewith,

4, In the matter, first (159 review meeting was held on 18% October, 2022 in the chamber of
Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein
officials from the MCGM, Salt Commissioner, District Collector, Mumbai City and MPCB were
present for deliberations. A copy of the minutes of the said meeting is attached herewith,

3 In the light of above, in order to comply with above stated order dated 28.9.2022 of the
Hon’ble NGT in time bound manner, following directions are issued to MCGM:

a) Salt Commissioner should extend support and act in coordination with MCGM and
District Collector, Mumbai City to immediately take necessary action of removal of
encroachments/ illegal constructions on subject land

b) Salt Commissioner should not allow the salt pan operators / salt manufactures to allow
the collection / dumping of the C&D waste on salt pan land. Deputy Salt Commissioner
should issue notices to salt salt pan operators / salt manufactures for the same.

c) Action taken report be submitted to the Department at the earliest.

Yours faithful!yf

(Narendra D. Toke)! | It \'M\
Director, Environment and Climate Change Dept
and MS, MCZMA

Copy for information to:
I. Secretary, Environment & Climate Change Department. 2™ Floor, Room No. 217,
Annexe Building, Mantralaya, Mumbai.

2. Select File- TC 4 ot 5. 2 117 22
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MAH
ARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. :22029388
E\;g;)ai'lt ] dirl ./mev-mh@nic.in g?ﬁg/:)'?g‘zcz e
site: https://n i ‘ C
1Czma.gov.in/ Maharashtra Coastal Zone Management Authority,

Environment & Climate Change Department,
15" floor, New Administrative Building,
Mantralaya, Mumbai- 400 032.

Daie:2 6 | 19) 002
URGENT NGT MATTER

REMINDER LETTER

To,

Municipal Commissioner,

Municipal Corporation of Greater Mumbai,
Mahapalika Marg, Fort, Mumbai

SUB: Regarding compliance of Order dated 28.9.2022 passed by Hon’ble National
Green Tribunal, Principal Bench, New Delhi in Original Application No.
343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

1) Order dated 28.9.2022 passed by the Hon’ble NGT in Original Application No.

Ret 343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)
2) First (1%) review meeting held on 18" October, 2022 in the chamber of
Secretary, Environment & Climate Change Department, GoM, Mantralaya
3) This office letter no OA 2022/ CR 3/ TC —4 dated 1.11.2022
Dear Sir,

ndly invited to this office letter no OA 2022/ CR 3/ TC — 4 dated 1.11.2022
ce of order 28.9.2022 passed by Hon’ble NGT, New Delhi in Original
| filed by Madhura Rajesh Tawade versus State of Maharashtra. Copy
ady reference. )

Reference Ki
sent to you for complian

Application No. 343/202
of the said letter is attached herewith forare

2. It is to remind you that, in order to comply with the order 28.9.2022 passed by -Hon’ble
NGT, New Delhi, first (1%) review meeting was held on 18" October, 2022 in the chamber of
Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein
officials from the MCGM, Salt Commissioner, District Collector, Mumbai City and MPCB were
iberations. A copy of the order dated 28.9.2022 of Hon’ble NGT along with

present for del
1t to you once again for ready reference.

minutes of the I* review meeting is ser
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3. In the light of above, in order

(o comply with above stated order dale [
, c ligh ¢ ated 28.9.2022 of the
Hon’ble NGT in time bound manner,

lollowing directions were issued to MCGM:

a) MCGM !0 immediately (ake hecessary action ol removal of encroachments/ illegal

constructions on subject land, for which, ward offices of I/ N and M/ W should act in
coordination along with office of Sal( Commissioner,

b) MCGM to formulate action plan along with budgetary allocation for immediate
collection of C&D waste from the subject land, MCGM should sent C&D w
subject land to Navi Mumbai C&D waste processing |
until the C&D waste processing |

aste from the
acility or any other nearby facility,
acility is set up by the MCGM for Mumbai City and
necessary charges for waste processing shall be borne by MCGM as per order of Hon’ble
NGT. Action plan should also include the time line for setting up of C&D waste lacility
within MCGM area,

¢) Action taken report be submitted to the Department at the earliest.

4. As per the above said Hon’ble NGT order, Principal Secretary, Environment
Department, Maharashira may remain present in person for interaction with the Tribunal by
vide conference on the next date” The next date in the matter is 2/ /2023.

5. Kindly, action taken report be submitted to the Department immediately, so that Hon’ble
NGT could be appraised about the action on next date of hearing i.c. listed on .21 January,
2023. Peasc treat this as MOST URGENT

Yours faithfully,
(Abhay Pin'wparkar)
Director, Environment and Climate Change Dept
and MS, MCZMA

Copy for information to:
1. Secretary, Environment & Climate Change Department, 2™ Floor, Room No. 217,
Annexed Building, Mantralaya, Mumbai.
2. Select File-TC 4
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MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY
Tel. No. :22029388

) : No. OA 2022 /CR -
E-mal-l : wh@m Office of the - e
Website: htt s://mczma.gov.in/

Maharashtra Coastal Zone Management Authority,
Environment & Climate Change Department,

15" floor, New Administrative Building,
Mantralaya, Mumbai- 400 032.

Date:2 ¢ | [L\ 20 22'

URGENT NGT MATTER

REMINDER LETTER

To,

Salt Commissioner, Government of India,
New Delhi

(dsaltcom.mum@nic.in)

SUB: Regarding compliance of Order dated 28.9.2022 passed by Hon’ble National
Green Tribunal, Principal Bench, New Delhi in Original Application No.
343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

Ref: 1) Order dated 28.9.2022 passed by the Hon’ble NGT in Original Application No.
343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

2) First (1) review meeting held on 18 Qctober, 2022 in the chamber of
Secretary, Environment & Climate Change Department, GoM, Mantralaya.

3) This office letter no OA 2022/ CR 3/ TC — 4 dated 1.1 1.2022

Reference kindly invited to this office letter no OA 2022/CR3/TC-4 date.d‘ 1.1 [:2922
sent to you for compliance of order 28.9.2022 passed by Hon’ble NGT, New Delhi in Original
Application No. 343/2021 filed by Madhura Rajesh Tawade versus State of Maharashtra. Copy
of the said letter is attached herewith for a ready reference.

2 It is to remind you that, in order to comply with the order 28.9.2022 p.assed by Hon’ble
T\jGT, New Delhi, first (1*) review meeting was held on 18" October, 2022 in the cfmmber (?f
Secretary, Environment & Climate Change Deplaru.nent, GoM, Manlralz'lya-, Mumbai, wherein
officials from the MCGM, Salt Commissioner, District Collector, lembal City and MPCB were
present for deliberations. A copy of the order dated ?8.9.2022 of P‘lon’ble NGT along with
minutes of the 1% review meeting is sent to you once again for ready reference.
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3. In the light of above, in order to co

mply with above stated order dated 28.9.2022 of the
Hon’ble NGT in time bound manner, follo

wing directions are issued to MCGM:

District Collector, Mumbai City to i

encroachments/ illegal constructions on subject land

b) Salt Commissioner should not allow the salt pan operators / salt manufactures to allow

the collection / dumping of the C&D waste on salt pan land. Deputy Salt Commissioner
should issue notices to salt salt pan operators / salt manufactures for the same.
c) Action taken report be submitted to the Department at the earliest.

4. As per the above said Hon’ble NGT order, Principal Secretary, Environment
Department, Maharashitra may remain present in person for interaction with the Tribunal by
vide conference on the next date” The next date in the matter is 2/1/2023.

3. You are once again directed to submit the action taken report to the Department
immediately, so that Hon’ble NGT could be appraised about the action on next date of hearing
i.e. listed on .2" January, 2023. Pease treat this as MOST URGENT

Yours faithfully,

W
(Abh4y Pintparkar)

Director, Environment and Climate Change Dept
and MS, MCZMA

Copy for information to:
I. Secretary, Environment & Climate Change Department, 2™ Floor, Room No. 217,
Annexed Building, Mantralaya, Mumbai.
2. Select File - TC 4



75 35

MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. :22029388 No. OA 2022 /CR3/TC-4
E-mail :dirl.mev-mh@nic.in Office of the -
Website: https://mczma.gov.in/ Maharashtra Coastal Zone Management Authority,

Environment & Climate Change Department,

15" floor, New Administrative Building,
Mantralaya, Mumbai- 400 032.

Date: D 6+h Deocem hel, 2027~

URGENT NGT MATTER

REMINDER LETTER

To, To,

District Collector, Mumbai City District Collector, Mumbai Suburban
Old Custom House, Govt Colony, Bandra (E),

Mumbai City Mumbai Suburban- 400051

SUB: Regarding compliance of Order dated 28.9.2022 passed by Hon’ble National
Green Tribunal, Principal Bench, New Delhi in Original Application No.
343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

Ref: 1) Order dated 28.9.2022 passed by the Hon’ble NGT in Original Application No.
343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

2) First (1% review meeting held on 18 October, 2022 in the chamber of
Secretary, Environment & Climate Change Department, GoM, Mantralaya.

3) This office letter no OA 2022/ CR3/TC -4 dated 1.11.2022

Dear Sir,

Reference kindly invited to this office letter no OA 2022/ CR 3/ TC —4 dated 1.11.2022
sent to you for compliance of order 28.9.2022 passed by Hon'ble NGT, New Delhi in Original
Application No. 343/2021 filed by Madhura Rajesh Tawade versus State of Maharashtra. Copy
of the said letter is attached herewith for a ready reference.

2. It is to remind you that, in order to comply with the order 28.9.2022 passed by Hon’ble
NGT, New Delhi, first (1#) review meeting was held on 8" October, 2022 in the chamber of
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Secretary, Environment & Climate Change Department, GoM, Mantralaya, Mumbai, wherein
officials from the MCGM, Salt Commissioner. District Collector. Mumbai City and MPCB were
present for deliberations. A copy of the order dated 28.9.2022 of Hon'ble NGT along with
minutes of the 1*! review meeting is sent to you once again for ready reference.

e N s ~ . . .
3. As per the above said Hon'ble NGT order. Principal  Secretary, Environment
Department, Maharashtra may remain present in person for interaction with the Tribunal by
vide conference on the next date” The next date in the matter is 2/1/2023.

4. In the light of above, You are once again directed to take immediate action of removal of
encroachments / authorized structures on Survey No. 117 which belongs to State of Maharashtra
on or before 10™ November, 2022. Action taken report be submitted to the Department
immediately, so that Hon’ble NGT could be appriaised about the action on next date of hearing
i.e. listed on .2™ January, 2023. Pease treat this as MOST URGENT .

Yours faithfully,

9 2
oy Qg
(Abhay Pimparkar)

Director, Environment and Climate Change Dept
and MS, MCZMA

Copy for information to:
I. Secretary, Environment & Climate Change Department, 2™ Floor, Room No. 217,

Annexe Building, Mantralaya, Mumbai.
2. Select File-TC 4
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Second (2"%) Review meeting in the matter of compliance of
Order dated 28.9.2022 passed by Hon’ble NGT in Original Application No.
343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

Date - iém.Tcm,z.o 23

Sr.No. | Name of officials and Designation Contact Details

1 f- o Mokm&:], S & Salf |[Qae229 $< xSk

2 S N Tardey 3y, sepat-& Sl | 94289873257
3 Sl Grilewad, E‘L“*ﬂlz“'t_’:";- 4004 64 3864

. S\ Goleol NECEE N a g\a 628 asg
> D T Rane; subEogineer(somf/¥ 7506366636
0 T G Yaday -SRO mpeaiz 94987522609

' K-R-Ove , Q)N 4 80)2 SRR 285"

: B-G- Gavande Dy (oll. ERC- | 36914 56}

9 " Dhaava

10

11

12
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ANNEXURE Il

BRIHANMUMBAI MUNICIPAL CORPORATION

No AE/SWMISA Ll 1!
Date. M
D9 1o a0

Sub: - Compliance of order dated 28.09.2022 passed by Hon’ble National Green

Tribunal Principal Bench, New Delhi

Ref:- Original Application No. 343/2021
(Madhura Rajesh Tawde V/s State of Maharashtra)

This is with subject & reference to the above. the said site is inspected by this
office & the point wise observation are as under for the land adjoining costal Road as
Wadala to Mahul. close to Chembur to C.S.T. freeway.

Point no. 3.0 (a)

The said plots owner ship is with salt Commissioner. The said plot given to M/s.
Hormor Salt Works on lease / rental basis. Hence the protection of land is the
responsibility of owner / occupier / tenant of the land, by deploying Security guard or by
constructing protection wall along the periphery of the land.

Brihanmumbai Municipal Corporation may help to remove or to process the C &
D waste materials from the said location if the fund and land were made available by
owner of the land.

Point No. 5.0 (b)

Also as the owner ship of land pertains to salt commissioner, Brihanmumbai
Municipal Corporation is not authorized to remove the structure from the land of salt
commissioner. In view of the above Brihanmumbai Municipal Corporation may help to

remove the unauthorized structure if salt commissioner takes leadership for removing the
same.

Submitted please. f Nad¢
I AY T
f

¢
W Coapen i
! IR

Executive Engineer (SWM) Z-11

N
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BRIHANMUMBAI MAHANAGARPALIKA

No. ALE./SW.M./\&6 &g /[F/NDt. \44rovvamy

SUB: Compliance of Order dated 28.09.2022 passed by Hon'ble National Green
Tribunal, Principal Bench, New Delhi in Original Application No. 343/2021
(Madhura Rajesh Tawade V/s State of Maharashtra)

An Original Application No. 343/2021 was filed by Madhura Rajesh Tawade versus State

of Maharashtra. Grievance in this application was for remedial action against damage to the
environment in Mumbai City near coastal road at Wadala to Mahul, close to Chembur to CST
freeway by adding debris on the salt pan, making island out of it and encroaching the same,
affecting the mangroves. Unauthorized structures are against CRZ regulations issued under
Environment (Protection) Act, 1986.

The Hon'ble NGT has passed an order dated 28.09.2022 in Original Application No.

343/2021 (Madhura Rajesh Tawade V/s State of Maharashtra)

“The recommendations in the report to_remove unauthorized dumping of

waste, removing illegal encroachments and restoration of the area have fo
be accepted. MCGM has to prepare a time bound action plan with budgetary
support in the matter and has to issue directions for scientific handling of waste.
The salt commissioner Mumbai has also to take necessary action in the matter.

This needs to be overseen by the Principal Secretary, Environment, Maharashtra.
NCZMA has also to oversee compliance in terms of Notification dated 11.05.2022
issued by the MoEF&CC The NCZMA and Principal Secretary, Environment
Maharashtra may file action taken reports after coordinating with concerned
authorities, particularly giving progress in encroachments removead, waste
collected and sent to authorized processing plant restoration of degraded /
encroached area and plan to set up C&D processing plants and other associated
actions within two months by email at judicial-ngt@gov.in preferably in the rorm
of searchable PDF / OCR support PDF and in the form of image PDF.”

Principal Secretary, Environment Department Maharashtra may remain present in
person for interaction with the Tribunal by video conference on the next date

List for further consideration on 02.01.2023"
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After detailed discussion and deliberation in the meeting held on 18.10.2022 in the

chamber of secretary, Environment & Climate Change Department, GoM, Mantralaya,

Mumbai following directions issued to MCGM, Salt Commissioner and Mumbai City Collector

and accordingly reply of MCGM given as below:

Point No. 1:- Hon'ble NGT order need to be brought to the notice of Municipal

BIMC Reply:-

Point No. 2:-

Commissioner Municipal Corporation of Greater Mumbai (MCGM) for
necessary action in the matter. Ward offices of F/N and M/W to act in
coordination along with office of Salt Commissioner to remove the
encroachments on the subject land.

As per prevailing policy of MCGM (BRIHANMUMBAI MUNICIFAL
CORPORATION) BMC, the action on unauthorized work on land belonging
to special planning authority such as SRA, MHADA, MMRDA, Collector, Salt
Commissioner etc. shall be taken by concerned authority and logistic
support required for such action (i.e. man and machinery as per availability)
shall be provided to concern authority on prior intimation.

In this case, Hon'ble NGT has directed BMC (ward offices of F/N & M/ W)
and Salt Commissioner to act in co-ordination to remove the encroachment
on the said land. As such, a demolition action schedule shall be arranged
by Salt Commissioner department and necessary correspondence be made
with Police department for protection during demolition action and
intimate a copy to this office so that necessary arrangements of man and
machinery etc. will be made available.

Office of the District Collector, Mumbai City & Mumbai Suburban should
immediately take action to remove the authorized structures on Survey No.
117 which belongs to State of Maharashtra on or before 10" November,
2022.

BIMC Reply:- Does not pertain to BMC.

Point No. 3:-

BMC need to formulate action plan along with budgetary allocation for
immediate collection of C&D waste from the subject land. BMC should sent
C&D waste form the subject land to Navi Mumbai C&D waste processing
facility or any other nearby facility, until the C&D waste processing facility is
set up by the BMC for Mumbai City and necessary charges for waste
processing shall be borne by BMC as per order of Hon'ble NGT. Action plan
should also include the time line for setting up of C&D waste facility within
BMC area.



BMIC Reply:-
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NGT in its order dated 28.09.2022 has explicitly mentioned that the
recommendat;on of the committee appointed as per its order dated
15. 12-292—3 have to be accepted.

The recommendation of the committee for the removal of unauthorized

C&D waste dumped at the Salt pan plot is as following.

‘Dumping C&D  waste/debris  for carrying out repairing &
augmentation works of existing bund, falling within 50 m mangrove
buffer zone i.e. CRZ-I A. The operator of salt pan / salt manufacturer
under the supervision of office of Dy. Salt Commissioner. Mumbai
and FIN)/M(W) ward of BMC may be directed to remove the
unauthorized dumping of C&D waste and shall dispose the same in
an environmentally sound manner in the nearby C&D waste
processing facility at Navi /\iumba/ cgwgz‘her facility, as appropriate.”

However its seemsozyhfatraﬁ-;hff recommendation may not have beern
considered,as intended by committee as, the C&D waste material
dump at the salt pan plot is to be removed by operator of salt pan/
salt manufacturer under the supervision of office of Dy.  Salt
Commissioner, Mumbai and FIN)/M(W) ward of BMC. Therefore the
necessary arrangement required for removal of C&D material has to
be done by the operator of salt pan/ salt manufacturer only. BMC is
ready for any supervision / coordination required for the same as
recommended by the committee.

Furthermore it is to be informed that currently there are two nos of C&D
waste processing Plants operational in and in the vicinity of Mumbai vi~.

1. M/s Godrej Construction Itd at Vikhroli (E), Mumbai Capacity- 300mt/day
2. M/s Metrro waste Handling pvt. Ltd. at shilphata, TMC Capacity-
300mt/day.

BMC has also proposed to set up 02 Nos of C&D waste processing plants
with capacity of 600 mt/day (total capacity 1200 mt/day). Estimated
completion period for these is 2 years. The tendering for the same is under
progress.

In addition to this BMC has approved designated unloading sites for
disposal of C&D waste material generated out of construction and other
activities in BMC limits as per directives of Hon'ble Supreme Court in SLP
No. 23708 dt. 15.03.2018. The details of these designated unloading sites
are available in Public Domain on BMC Portal. Any generator can dispose ol
their C&D waste by foIIoWing due procedure and by obtaining consent of
the respective land owner / authorized representative of these designated
unloading sites.
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Point No. 4:-  Deputy Salt Commissioner should not allow the salt pan operators / salt
manufactures to allow the collection / dumping of the C&D waste on sall
pan land. Deputy Salt Commissioners should issue notices to salt pan
operators / salt manufactures for the same.

BMC Reply :-  Does not pertain to BMC.

Submitted Please,

@/V::'\‘q\\\‘bﬁ /7 ‘ TS

Executive Engineer Exe e Engineer

(B&F) F/North M) Z-11
AL X
weavd Executive Engineer Assistant Commissioner

Aatre F/North Ward F/North
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1 02 ANNEXURE V

L \ 27%1«
I L

GOVERNMENT OF INDIA
3TAHAE HTYFA HATed
Office of the Deputy Salt Commissioner
vaeeer faedh, ol #eer, e Rewmr e |6, Jars §¥ee, Heg - 400001,

Exchange Building. 4™ floor, Sir Shivsagar Ramgulam Marg.
Ballard Estate, MUMBAL - 400001

C. No. D-11030(13)Land/2008/11/ £, 230 Dae: 471212022
To,

ljzhé”Director,
Environment & Climate Change Department,
and MS, Maharashtra Coastal Zone Management Authority.
15" Floor, New Administrative Building,
Mantralaya, MUMBAI — 400032.
Sir,

Sub : Regarding compliance of Order dated 28.09.2022
passed by Hon’ble National Green  Tribunal,
Principal Bench, New Delhi in Original Application
NO. 343/2021 (Madhura Rejesh Tawade V/s State of
Maharashtra) — Reg.

Please refer to your letter No. OA 2022/ CR 3/TC-4 dated
01.11.2022 addressed to the Salt Commissioner, Jaipur and copy
sent to this office by email on the above subject.

In this regard it is informed that in view of Hon ble NGT
order dated 28.09.2022 in OA No. 343/2021 and also in view of
instructions given in the meeting dated 18.10.2022] this office has
issued letter No. S-11011(30)Salt/84/5430-36 dated 29:10.2022
(Annexure No. 1) to the salt manufacturers of Hormoz salt works
under CS No. 144 & 145 of Salt Pan Division, Wadala. To the
said letter, a reply dated 18.11.2022 (Annexure No. 2) has been
given by the salt manufacturers of the salt works. The salt
manufacturers have visited this office on 21.12.2022 and have
assured that no such further attempt of' dumping in salt pan lands
will be undertaken by them. They have further informed that the
land mafias in the area are dumping C&D waste materials during

Page 1 of 2
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night hours in salt pan lands with motive to grab / encroach upon
land and it is becoming very difficult to prevent such isolated
attempts by these land mafias. Despite shortage ol manpower, the
Salt Department is making all efforts Lo prevent encroachments in
salt pan lands.

It is further informed that the land under €S No. 117 of
Wadala Salt Pan Division is owned by Government of
Maharashtra and encroachments are mainly located on this lands.
The encroachments are spilling over to Salt Department land
under Hormoz salt works bearing CS No. 144 & 145 which is
adjacent to land bearing CS No. 117, We are not aware ol any
initiative/action taken either by the Municipal Corporation of
Greater Mumbai OR the District Collector, Mumbai as per the
order dated 28.09.2022 of the Hon’ble NG'T. \i\

Encl.: As above. ‘
Yours faithfully,

e

21
(A.P. Mohanty)
Superintendent of Salt
Regional Office. Mumbai

Copy submitted to the Salt Commissioner Jaipur for information.

Copy for information to :-

1) The Municipal Commissioner, Municipal Corporation of
Greater Mumbai, Municipal Headquarters. Mumbai.

2) The District Collector, Mumbat.

3) The Range Forest Otficer, Mangrove Cell, Salt Pan 'S No.
83, Chembur Shivadi Road, Bhakti Park Monorail Station.
Near Casting Yard, Wadala (East), Mumbai.

4) The Regional Officer, Maharashtra Pollution Control
Board, Kalpataru Point, 1™ Floor, Opp. Cineplanet Cinema,
Sion (East), Mumbai — 400022.

Copy for information and necessary action to:-
1) The Superintendent of Salt, Bhandup.
2) The Deputy Superintendent of Salt, Wadala.

Copy to Hormoz salt works file.

Copy of Land Cell (Mangrove Writ Petition file).
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Email: dsaltcom.mum@nic.in

GOVERNMENT OF INDIA
3UAAT YT FRTAL
Office of the Deputy Salt Commissioner
Tards faeshr, didt welte, ¥ RawnR [weeEnT A, s §Re, HaE - 400001,
Exchange Building, 4™ floor, Sir Shivsagar Ramgulam Marg,
Ballard Estate, MUMBAI — 400001
¢

D
C. No. S-11011(30)Salt/84/ SW - Dateiyg /102022

O
To,

1) Shri Muralilal N. Garodia,
Sheela Apartment, g™ R loor,
Off Bhulabhai Desai Road,
MUMBAI - 400026.

2) Shri Byram Rohinton Dhalla,
Putla Mansion, Darabsha Road,
Off Napeansea Road,
MUMBALI - 400026.

Sir,

Sub : Unauthorised activities in Hormoz salt works at
Wadala Salt Factory — Dumping of debris and
construction of compound wall — Reg.

It is informed that various complaints regarding dumping of
debris and construction of compound wall in Hormoz salt works at
Wadala Salt Factory has been received in this office. Further it is
informed by the Forest Range Officer, Mangrove Cell, Central
Mumbai vide letter dated 31.05.2022 (Annexure No. 1) that
criminal offence No. E-10/2022-23 dated 21.04.2022 has been
registeréd against you. It is further informed that the National
Green Tribunal vide order dated 28.09.2022 (Annexure NoJ2) in
OA No. 34372021 (Madhura Rajesh Tawade Vs State of
Maharashtra) has ordered to reomove unauthorised dumping of
waste, illegal encroachments and to restore the area.

Page 1 of 2
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In view of above you are hereby directed to immediate
necessary action as below:-

a) Immediately stop / take action on unauthorised dumping of
waste, illegal encroachments / constructions in land bearing
CS No. 144 & 145 under Hormoz salt works. -

b) Immediately remove the C&D waste and debris dumped in
the land bearing CS No. 144 & 145 under Hormoz salt
works.

¢) Immediately remove unauthorised structures, if any in the
Jand bearing CS No. 144 & 145 under Hormoz salt works.

An immediate action on the above is requested. You are
requested to be vigilant and to use the land for the purpose of salt
manufacture only and to avoid any illegal activities in the land
bearing CS No. 144 & 145 under Hormoz salt works. If you fail to
do so, suitable legal action will be taken against you.

Encl.: As above.

Yours faithfully,

?ﬁ%%fﬁ

for Deputy Salt Commissioner

MUMBAI
M~

Copy submitted to the Salt Commissioner Jaipur for information.

Copy for information to
(i) The Director (Environment), Environment Department, 15"
Floor, New Administrative Building, Mantralaya,
MUMBALI — 400032.
(i) The Range Forest Officer, Mangrove. Cell, Salt Pan CS No.
83, Chembur Shivadi Road, Bhakti Park Monorail Station,
Near Casting Yard, Wadala (East), MUMBAL

Copy for information and necessary action to:-
1) The Superintendent of Salt, Bhandup.
2) The Deputy Superintendent of Salt, Wadala.

Page 2 of 2
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Item No. 07 ' Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 343/2021

Madhura Rajesh Tawde Applicant

Versus

State of Maharashtra Respondent

Date of hearing: 28.09.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None
Respondent(s): Mr. Mukesh Verma, Advocate for MPCB & MCZMA
ORDER
1. Grievance in this application is for remedial action against damage

to the environment in Mumbai city near coastal road at Wadala to Mahul,
close to Chembur to CST freeway by adding debris on the salt pan,
making island out of it and encroaching the same, affecting the
mangroves which are important for Mumbai city. Unauthorized
structures are against CRZ Regulations issued under Environment

(Protection) Act, 1986.

#
2. Vide order dated 15.12.2021, the Tribunal sought a factual and
action takéﬂ report from a six-member joint Committee of Maharashtra
Coastal Zone Management Authority (MCZMA), CPCB, State PCB, SEIAA,

Maharashtra, BMC and the concerned District Magistrate.
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3. In pursuance of above, report of the joint Committee has been filed

on 26.09.2022 by the State PCB with following observations, conclusion

and recommendations: g

“3.0 Observations and findings #

This report is outcome containing factual and action taken
report of the said joint committee based on the meetings of the
joint committee, information received from concerned agencies
viz. Office of the Dy. Salt Commissioner and MCZMA through
MPCB, followed by site inspection and subsequent discussions
of the joint committee. The observations & findings of the joint
committee are given as below.

i

1.

.

.

The alleged areas as per Hon'ble NGT order i.e. area near
costal road at Wadala to Mahul, close to Chembur to CST
freeway is a wide area of salt pan within the jurisdiction of
F-North / M-West Ward of MCGM, Mumbai.

As per the preliminary information gathered during
joint committee inspection dated 11/03/2022, prima-
facie the said salt pan is a private land situated at
C.S.no. 144 & 145, operated by Shri Garodia and it
has spread over about 100 to 110 acres. Wherein, at
C.S.no. 144, majority of the area has been encroached
by slum dwellers by constructing houses made of brick
masonry and cement roofing sheets. Besides the
aforesaid C. S.no. 144, majority of the area has also
been encroached by slum dwellers at C. S. no. 117
(reportedly land belonging to Gouvt. of Maharashtra).

As per the information provided by Dy. Salt
Commissioner, Mumbai vide letter dated 25/08/2022,
land bearing C.S. no. 144 & 145 under Hormoz Salt
Works are owned by the Gout. of India. However, the
aforesaid C.S. nos. are being operated by the salt
manufacturers and as per the aforesaid letter dated
25/08/2022, an eviction proceeding against the salt
manufacturers under provisions of Public Premises Act,
1971 is pending before the Estate Officer of Dy. Salt
Commissioner's office since 2013.

It is observed that along the periphery of slat pan at C.
S. no. 145, dense mangroves have been spread.
However, the operator of slat pan/salt manufacturer
i.e. Shri Garodia has constructed a huge bund (app. 5
feet height & 10 feet width, made of unprocessed C&D
waste) between the dense mangrove area and salt
pans. It was informed that C&D waste reportedly
generated from South Mumbai is being dumped by the
private parties upon obtaining consent of operator of
salt pan. However, no documentary evidences for prior
consent for dumping/utilization of C&D waste were
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produced to the joint committee. It was further informed
to the joint committee that such bund has been
constructed to prevent intrusion of creek water into salt
pan from adjacent creek, without construction of such
bund the intrusion of creek water may causes flooding
and also significantly affects the quality of salt in the
salt pans.

As per the information provided by the Dy. Salt
Commissioner, Mumbai vide letter dated 25/08/2022, the
operator of slat pan/salt manufacturer has not obtained
permission from the Dy. Salt Commissioner's Office to
carry-out repair or maintenance of the salt work outer
bund. Further, it was also informed by the Dy. Salt
Commissioner, Mumbai that no permission was granted
to the operator of slat pan/salt manufacturer or also no
such permission may not be required for regular repair
or maintenance of the outer embankment of salt werks.

Further, it is observed from the reply submitted by the
Dy. Salt Commissioner, Mumbai vide letter dated
27/04/2022 to the Director, Vanashakti (w.r.t. the
representation made by Vanashakti regarding massive
dumping of debris on wetlands, mangroves and salt
pans at Wadala, Mumbai) that bunds located in the
alleged area of about 1 km long was damaged due to
Taukte Cyclone in May, 2021. Accordingly, the operator
of slat pan/salt manufacturer has carried-out repairing
activities by dumping debris in order to prevent
intrusion of sea into salt pans water during high tides.

Maharashtra Coastal Zone Management Authority,
Department of Environment, Gouvt. of Maharashtra has
uploaded the approved CZMP of Mumbai City and
Mumbai Suburban, 2019 in their website, which is as
per the Coastal Regulation Zone Notification, 2019 The
approved CZMP of the area under reference is given at
Annexure-5 for kind reference and the copy of the
same is available at

https://mczma.ciov.in/ sites/ default/ files/ CZMP°/ 020MH
%2076.01

The area under reference ie. C.S. no. 145 was
superimposed on the approved CZMP of Mumbai City
and Mumbai Suburban, 2019 prepared by the MCZMA.
Copy of superimposed CZMP of Mumbai City and
Mumbai Suburban, 2019 is given at Annexure-6 for
kind reference. Based on the analysis and
superimposition of CZMP, it is observed that the
aforesaid C.S. no. 145, where salt harvesting is being
done falls under CRZ-IB as per the CRZ Notification,
2019. Further, as per s. no. (xuvii) of section 5.1.2: CRZ-I

" B - The inter tidal areas of the CRZ Notification, 2019;

salt harvesting and associated facilities are being
regulated or permissible in the CRZ-I B areas. Also,
based on the analysis and superimposition of CZMP, it
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is observed that the existing bund (along the periphery
of slat pan at C. S. no. 145) which is repaired &
augmented by dumping C&D waste, falls within the 50
m mangrove buffer zone i.e. CRZ-I A as per the CRZ
Notification, 2019. Further, 5.1.1 of section 5.0 of the
CRZ Notification, 2019 stipulates about regulation of
permissible activities in CRZ-IA; wherein certain
activities shall be permitted like laying of “pipelines,
transmission lines, conveyance systems or mechanisms
and construction of road on stilts, etc. that are required
for public utilities. However, the aforesaid section of
CRZ Notification, 2019 doesn't specify about repair &
augmentation of existing bunds. Whereas, only in CRZ-I
B-The inter tidal areas, bunding activities are
permitted. Nevertheless, carrying out repairing &
augmentation works of existing bund (by dumping
unprocessed C&D waste & debris), falling within 50 m
mangrove buffer zone without prior permission is not
justifiable and also not a permitted activity as per CRZ
Notification, 2019.

54 As informed by the operator of slat pan/salt
manufacturer, total seven bore-wells have been
installed within the slat pan area for extraction of slat
laden ground water and subsequent channelizing into
salt pans for manufacturing/ harvesting slat.

X. Some of the photographs taken during the joint committee
inspection is given at Annexure-7 for kind ready reference.

4.0 Conclusions

The alleged area i.e. C.S. no. 144 & 145 is under M/s Hormoz
Salt Works are owned by the Gout. of India. However, the
aforesaid C.S. no. 145 is being operated by the salt
manufacturer for harvesting of salt. Presently, an eviction
proceeding against the salt manufacturers under provisions
of Public Premises Act, 1971 is pending before the Estate
Officer of Dy. Salt Commissioner's Office since 2013. Based
on the analysis and superimposition of CZMP, it is observed
that the aforesaid C.S. no. 145, where salt harvesting is
being done falls under CRZ-IB as per the CRZ Notification,
2019. Further, as per s. no. (xvii) of section 5.1.2: CRZ-1 B -
The inter tidal areas of the CRZ Notification, 2019; salt
harvesting and associated facilities are being regulated or
permissible in the CRZ-I B areas.

Also, based on the analysis and superimposition of CZMP, it
is observed that the existing bund (along the periphery of slat
pan at C. S. no. 145) which is repaired & augmented by
dumping C&D waste, falls within the 50 m mangrove buffer
zone i.e. CRZ-I A as per the CRZ Notification, 2019. The
activities regulated under CRZ-I A of the CRZ Notification,
2019 doesn't specify about repair & augmentation of existing
bunds. Whereas, only in CRZ-I B-The inter tidal areas,
bunding activities are permitted.
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Damage of bunds reportedly due to Taukte Cyclone in May,
2021, the repairing activities is carried-out by the operator of
slat pan/salt manufacturer by dumping C&D waste & debris
in order to prevent intrusion of sea into salt pans water
during high tides.

During site inspection no mangroves were observed towards
landward side i.e. in salt pan area (CRZ-I B). However, dense
mangroves are observed towards creek-ward side i.e. in close
proximity to the existing outer bund of salt pan. Operator of
slat pan/salt manufacturer has not obtained permission from
the Dy. Salt Commissioner's Office to carry-out repair or
maintenance of outer bund of the salt works. Nevertheless.
carrying out repairing & augmentation works of existing bund
(by dumping unprocessed C&D waste & debris), falling within
50 m mangrove buffer zone ie. CRZ-1 A, without prior
permission is not justifiable and also not a permitted activity
as per CRZ Notification, 2019.

As per the annual report on Construction and Demolition
Waste Management Rules, 2016 for the state of Maharashtra
(2020-2021) published by MPCB that MCGM, Mumbai
generated 34,58,548 MT of C&D waste during calendar year
January to December, 2020. Further, based on the aforesaid
report it is observed that MCGM doesn't have designated C8D
waste processing facility for handling & processing of C&D
waste and the aforesaid quantity of 34,58,548 MT of C&D
waste was disposed by landfilling without processing or
filled in low lying area. In absence of such environmentally
sound C&D waste processing facility, undue/unauthorized
utilization/ disposal of unprocessed C&D waste in low lying
areas, CRZ areas or in any other areas cannot be ruled-out,
as it is evident from the present matter; where the
unprocessed C&D waste is being utilized for repairing &
augmentation activities of outer bunds of slat works/pan,
which is falling within the 50 m mangrove buffer zone as per the
superimposed map of the area under reference.

Whereas the C.S. no. 144 is being encroached by slum
dwellers by reclaiming the land and constructing houses
made of brick masonry & cement roofing sheets. Also, some
temporary structures are raised in south-western side of C.S.
no. 144 by the operator of slat pan/salt manufacturer by
reclaiming the land with dumping C&D waste & debris.
Similarly, the C.S. no. 117 belongs to Govt. of Maharashtra, is
also being encroached by slum dwellers by reclaiming the
land. Based on the analysis and superimposition of CZMP, it
is observed that C.S. no. 144 and 117 falls under CRZ-II,
where certain activities are permitted as per section 5.2 of 5.0
of the CRZ Notification, 2019, stipulates about regulation of
permissible activities in CRZ. The construction of buildings for
residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward
side of the existing road, or on the landward side of existing
authorised fixed structures is permitted w.r.t. subject to the
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local town and country planning regulations as applicable
from time to time, and the norms for the Floor Space Index
(FSI) or Floor Area Ratio (FAR) prevailing as on the date of .
Notification.

5.0 Recommendations

(@)

(b)

(c)

(@)

For violations of provisions of CRZ Notiﬁcatiorz 2019
In view of the aforesaid violations of:

i. Dumping C&D waste/debris for carrying out repairing
& augmentation works of existing bund, falling within
50 m mangrove buffer zone ie. CRZ-I A. The operator
of salt pan/salt manufacturer under the supervision of
Office of Dy. Salt Commissioner, Mumbai and F(N)/
M(W) Ward of MCGM may be directed to remove the
unauthorized dumping of C&D waste and shall
dispose the same in an environmentally sound manner
in the nearby C&D waste processing facility at Naut
Mumbai or other facility, as appropriate.

Dy. Salt Commissioner, Hon'ble Collector Mumbai /
Mumbai Suburban & F(N)/ M(W) Ward of MCGM may
take appropriate action and also to remove illegal
encroachments (construction of houses & other
temporary structures) at C. S. no. 144 & C. S. no. 117,
which is a CRZ-II area, so as to ensure the restoration of
the aforesaid area to its original condition.

MCGM may be directed to submit a time bound
action plan along with budgetary estimate for
selection of appropriate site as per Schedule-I of the
Construction and Demolition Waste Management
Rules, 2016 and also to establish adequate C&D
waste processing facility for handling, processing &
disposal of C&D waste as per Rule 6 of the
Construction and Demolition Waste Management
Rules, 2016.

Till such facility is established w.r.t. (c) as above,
MCGM to issue detailed directions with regard to
proper collection, management of C&D waste within
its jurisdiction in accordance with the provisions of
aforesaid Rules. Also, to ensure that such waste
should be processed only at nearby processing
facility. Further, MCGM should increase surveillance
activities to abate undue/unauthorized disposal of
C&D waste at sensitive areas viz. CRZ areas, river
banks, etc. Office of the Dy. Salt Commissioner,
Mumbai should ensure that no undue/unauthorized
dumping of C&D wastes in the areas under their
jurisdiction may not be permitted in near future, as
in the present case the alleged area falls within 50
m mangrove buffer zone i.e. CRz-1 A, as per CRZ
Notification, 20109. However, in case such
undue/unauthorized dumping 1s observed/reported
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through public grievances etc., such instances may
be immediately brought to the notice of MCGM for
taking appropriate penal action against violators.”
4. We have heard learned Counsel for the State PCB. The report
shows that there have been unchecked violations by way of
encroachments, construction of bund, other illegal constructions and
dumping of debris in violation of environmental norms and to the
detriment of environment, particularly mangroves. However, the

Committee has not indicated the violators of CRZ Notification and also

not mentioned the action taken or proposed against such viclators.

5 The recommendations in the report to remove unauthorized
dumping of waste, removing illegal encroachments and restoration of the
area have to be accepted. MCGMA has to prepare a time bound action
plan with budgetary support in the matter and has to issue directions for
scientific handling of waste. The Salt Commissioner, Mumbai has also to
take necessary action in the matter. This needs to be overseen by the
Principal Secretary, Environment, Maharashtra. NCZMA has also to
oversee compliance in terms of Notification dated 11.05.2022 issued by
the MOEF&CC. The NCZMA and Principal Secretary, Environment,
Maharashtra may file action taken reports after coordinating with
concerned authorities, particularly giving progress in encroachments
removed, waste collected and sent to authorized processing plant,
restoration of degraded/encroached area and plan to set up C&D
processing plants and other associated actions within two months by

email at judicial-ngt@gov.in preferably in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF.

[igea
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6. Principal Secretary, Environment Department, Maharashtra may
remain present in person for interaction with the Tribunal by video

conference on the next date. Tl
List for further consideration on 02.01.2023. #

A copy of this order be forwarded to CPCB, NCZMA, MPCB,
Principal Secretary, Environment, Maharashtra, Commissioner,
Municipal Corporation, Greater Mumbai and Collector, Bandra by e-mail

for compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM

September 28, 2022
Original Application No. 343/2021
DV
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From:

Murarilal N. Garodia

Sheela Apartments, 4 flous )
Mahalaxmi Mandir Road. T
Off Bhulabhai Desal Road. Y
Mumbai - 400026.

[8.11.2022

T\;'

The Deputy Salt Commissiones
Exchange Building, 4
Sir Shivsagar Rs i N
Ballard Estate. Munibai

Subject - Hormuz Salt Works at Wadala Salt Factor:
Sir.

1 refer to vour letter No. S-11011(30)Salt,/84/5436 dated 29.10.2022 and
in reply thereto | have to state as follows:

1 At the outset | have to state that the land on which the Hormuz Salt Work
is constructed and also the Hormuz Salt Works itself does not belong o
the Union of India and it 1s not under the management or control of the
Union ol India or the Salt Department of the Mimistry of Industries. As
such. the Office af the Salt Commissioner or the Office of the Deputy Salt
Comumissioner, Mumbai has no authornity or control or say over the user
of the said land ot the activities thereon. Without prejudice to the above
contention, [ shall now deal with your letter under reply.

2, Before 1 deal with the contents of your letter under reply, 1t1s necessary o
narrate a few facts which have happened in the recent past

a) By the letter dated 23/07/2020. the oftice of the ACP. Muatunga [ nhvisior
Mumbai informed the othee of the Deputy bupzfxuuvmtcm ol Sabt. Wadala
that the Sangam Nagar Beat No. 1. which comes under the Wadala T.1
Police Station, had initiated proceedings under Section 68 and 09 against
some persons in respect of unauthorised construction work that was going
on in the salt pan area behind Madina Maspd. By the said letter
information was sought whether the said work was authonsed and 1t was
further stated that i the work was unauthorised then a complamt should
be made to the concerned Police Station against the persons carrying out
the unauthorised construction.




b)

a)
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Further to the said letter dated 23,07, 2020, an inquiry was nitiated by e
D.S.S.. Wadala with us and independently and it was found that sonu
persons belonging to the land mafia in that area were illegally constructing
tenements and selling the same to the pubhc for thewr ithan g ATDS

Subsequently, pursuant to the concerted efforts made by usand the D.S 5,
Wadala and also your oflice, the proceeding tor demolition ol the 1llggm
structures -

<

tarted. However, the local police administration was noi
co-operating for obvious reasons and hence the matter had to be taken up
with the higher Police authority and through the intervention of the
Comrmissic

yner of Police, police protection was provided and the structures
were ultimately demolished in or about June 2022. For the purpose of
facilitating the demolition by vour department. some debris and earth had
to be dui
demolitior.

7 (o enable the JCB to approach the site and cairy out the

Even after the demolition, etforts were being regularly made to re-
construct the tenements and hence 1 had to put up un sheets on the
boundary of C.S. No. 117 and 144 to prevent the encroachment. The tin
sheets were got removed and stolen by the land matia and the attempts 1o
encroach were renewed. There was theretore no option but to put up @
wall to protect the property [rom mn‘roachmcm Thus a 140 feet long wall
was erected along the boundar’ of the C.5. No 117 and 144 1he land
mafia thereafter resorted to every tactic to gel the wall removed including
making complaints to the Wadala T.T. Police, Forest Office, Municipal
Corporation, Office of Salt Commussioner, Jawpur and your otfjce and also

the Union Government Ministry and NGT. Their single aim was to have
the said wall removed so that they could proceed with their illegal
construction activities.

The land mafia is so desperate that they arc threatening our wurkers and
even me on a daily basis. On 15.11.2022 an empty dumper which was not
bearing any registration number banged nto the compound wall and
managed to demolish a portion of the compound wall. FIR No. 717/2022
under Sections 447, 427 and 34 ol the 1PC has been lodged with the local
Police Station after great difficulty as the local police is turning a blind cye
to the illegal activities of the land mafia. However there IS 110 seTious
attempt being made by the Police to even carry outa proper investgaton.

It may be pointed out that till 1961, there were about 21 salt works
manutacturing salt in the near vianity ol the Hormuz Salt Works
Pursuant to the Notification of the Salt Department in 1962 or
thereabouts, the manufacturing activity in 18 ol the salt works was stopped
and the lands were lying vacant. Gradually. those lands werc cncroached
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upon and illegal hutments were put up and 1n the course of time 1t pecame
the biggest stum (Sangam Nagar) in Mumbai Only the three salt works,
including Hormuz Salt Works, which challenged the Notitication and
continued manufacture of salt were left unscathed. Now., Hormuz Sali
Works is the sole surviving salt works manufacturing salt on its lands in
Wadala and in fact the only salt work in Mumbai City and probably in
Mumbai Suburban alsc

As owners of't

UC‘_'

he lands and the salt works, we are making all efforts o save
the land from encroachment by the land mafia. It is well known that in the
fast about five vears or more, the surrounding area is being developed by
private developers and also by MMRDA and henee the land mafia is very
active in the area as even the encroached land can get it super profits.

|95

[ shall now deal with the contents of vour letter dated 29.10.2022

4 As stated above, the complaints Lo your office and various other authonties
have been made by the persons acting on behalt ol the Tand matia Tnew
motive is not for public good but for illegal private gans for themsclves
and those helping them. The authorities should picree the veil and see the
actual lacts and circumstances ol the matter and not concentrate on the
lop-sided complaints made for selfish reasons. The land matia should not
be allowed to make use of the offices of the legal authorties to act in a
manner which will benetit the anti-social elements and act against the
interest of the law-abiding citizens. Please be informed that there s no any
compound wall constructed in Hormuz Salt Works. Only a pm.wcn\'c wall
of around 140 teet 1s constructed at the edge of demarcation hine of C.S
No. 117 & 144 to prevent encroachment by the encroachers m the arca It
i« also to inform you that the wall is constructed under exceptional
situation. Moreover, it may be noted that removal of the wall will give d
free hand to the land mafia which would then casily encroach upon the
land and illegally erect structures thereon and sell the same overnight. This |

has happened in the distant past and also in the recent past in this same
spot. and it would be harmful to dismantle the wall. Here it is also worth
to mention that dismantling of the constructed protective wall would be a
moral boost for the complainants and cncroachers besides substantial
cconomic loss to us.

Letter dated 31.05.2022 ot the Forest Range Otlicer, Mangrove Cell,
Central Mumbai (Annexure [ of your letter) shows that 0.03 Hectare 1e
around 300 Square Meter land 1s filled by 10-12 trucks of carth & debris
and a criminal oflence No. E - 107 2022-23 dated 21.04.2022 15 registered
by him. Kindly note that the demoliton in the arca was donc by the
deparument on 02.06.2022 and this dumping ot earth and debris was done
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1o facilitate movement of JCB from back side for successlul exceunon o
demolition drive taken by the departmeti

—ye 1t 1s worth mention that cnminal ollence 1egistered by the Range
Forest Officer is ultra vires ab initio because the land is only notitied as
protected forest but not handed over to the forest department. [t 18 also
learnt that the notification of khc‘ state government is challenged bv the Salt
Department in WP no. 1513/2¢ 012

.anexure - il of vour letter 1s NGT order in case of Madhura Raiesh

Pawade versus State ol Maharashtra. Since NG T conclusion to remove
the C & D waste {rom the outer bund of Messrs. Hormoz Salt Works.
Wadala in its order dated 28.09.2022 1s based on the misgwded facts o
create island and destruction of mangroves. it would be better 1f Salt

Department becomes 4 party in NGT matter to defend construcuon

repair of outer bund in the salt works which 1s an c'xwmx 1l part ol salt
manuiacturing business as there is o creation of island and destrucuion ol
mangroves in our salt warks. A\ vegetaton of dense mangrove can castly
be located in the vicinitv of outer bund of our salt worls

Here it is (o refer that any disturbance on outer bund of our salt works will
~uin the salt works and business of M/s Hormoz. Salt Works. the only
working salt works in Mumbai Citv and will only further the interest of
the land malia.

In light of the above submission, it is requested to kindly review vow
decision conveved wide above ref ferred letter dated 29 102022 and
withdraw the issued notice in the interest of the salt works, & the salz
industry of Mumbai City '

Yours faithfully.

S A oA v}

(Murarilal N. Garodia)

Copv submitea 1
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The Salt Commissioner, Jaipur with request to mtervence in the mate:
The Superintendent of Salt, Bhandup.
The Deputy Superintendent of Salt, Wadala




